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02.05. QO% Present : Hon’bie Sri K.V, Sachadanandan f

mbh

Vice-Chairman.

Heard Mr. A. Ahmed, learned .
counsel for the applicant and Mr. M.U.
Ahmed, learned Addl. C.G.5.C. for the

respondents.

This contempt petition has heen
filed for non-compliance of the Judgment
and Order dated 14.06.2005 passed in
O.A. No. 79/2005. The 1ist applicant
moved this contempt petition since as per
the compliance report that has been
submitted by the respondents shows that
he alone is aggrieved for non compliance
of the order dated 14.06.2005. Mr. A.
Ahmed, learned cam;sel_ for the applicant
submitted that he has filed this petition on =~ _
behalf of the other applicants as well. )
Howsver, when the matter came up for Q
hearing, Mr. MU. Abmed, learned Addl -
C.G.8.C. for the respondents submits that
the order of this Tribﬁual has heen
complied with and the amount has been o
disbursed to the applicants including the
1st applicant. Since this contempt petition
pertains to Division Bench mat
before the next Division Bench.

Vice-Chairman



w, ’:\- ¢ ¢
B C.p. 40/05 \
D | e e
S e
[ T N “; e e \
T e s e .8.05 e e Learned counse.l xor th’&\ applicant
‘ submits that amount due to the applicant
has already been received and she does
not want tc press the Contempt peticion.
, C.p is dismissed as not pre
;\i@/ )
- HMember Vicee«Chairman
P9 ' ‘
t
. —
%é'_
A\
v
1Yy 7-0%
2

Cyng Gt -
R /A-Dva uvL
b 5 ponts,

st



P

_.w:({\w
IN THE CENTRAL

GUWAHATI

Contempt Petition No. U ora005
N R

T vrea v s ey T rr—

~o o T— 5 +
LT 240 e
22 pics T j <
OMINISTRATAVE, UNAI = = =
ENCH AT GUWAHAT =
,“@3

Original Application No.79 of 2005

IN THE MATTER OF:

A Petition under Section 17 of the

- Administrative Tribunals Act, 1985 praying

for punishment of the Contemnors/
.Rf,spondents for non-compliance of
Judgment -and Order passed by the Hon’ble
Tribunal in O. A. No. 79 of 2005 dated

. 14.06:2005.

. AND-

IN THE MATTER OF:

- Sri Manik Mazumdar & Ors.

... Applicants.
- VERSUS -

The Union of India & Others.
....Respondents.

- AND-

IN THE MATTER OF :

N Shri Prabin Chandra Saikia

MES No.238699,

Draftsman Grade-I,

Office of the Garrison Engineer
(AfF), Borjhar, Guwahati-15.

2. Shri Manik Mazumdar
MES No.264690,
Junior Engineer (QS&C),
Office of the Garrison Engineer,
Guwabhati, Satgaon, P.O.-Satgaon,
Guwahati-27.



C Sabotn

Shri Pradip Chandra Das

MES No.243448, v

Junior Engineer (QS&C),

Office of the Garrison Engineer,
Guwahati, Satgaon, P.O.-Satgaon,
Guwahati-27.

Shn Pran Gopal Nath

MES No.243447,

Junior Engineer (QS&C),

Office of the Assistant Garrison
Engineer (1), Rangia, P.O.-Rangia.

Shr Biswanath Roy,

MES No.264682,
Draftsman Grade-I,

Office of the Chief Engineer,
Shillong Zone, 1

" Spread Eagle Falls Camp,
Shillong-793001.

Shri Pratul Sharma Khound-
Junior Engineer, B/R,

Office of the Garrison Engineer,
Narangy, P.O.-Satgaon,
Guwahati-27.

Shri Suren Chandra Kalita
Assistant Engineer (AGE B/R),
Office of the Garrison Engineer,
Borjhar, Guwahati-15.

... Applicants

- VERSUS -

The Union of India represented by
the Secretary to the Government of

India, Ministry of Defence, 101
South Block, New Delhi-1.

The Engineer in Chief’s Branch

Army Head Quarters,
Kashmir House
DHO PO, New Delhi-110011.

The Chief Engineer,

HQ, Shillong Zone, Spread Eagle
Falls Camp, Shillong-793001.

The Chief Engineer,

Air Force, Elephant Falls, Shillong,
Meghalaya. \



. >

10.

The Chief Engineer,
HQ, Eastern Command,

Fort William, Kolkata-700021.

The Garrison Engineer,
Guwahati, P.O.-Satgaon,
Guwahati-27

The Garrison Engineer,
868 EWS, C/o 99 APO.

The Garrison Engineer,
Narangi, P.O.-Satgaon,
Guwahati-27.

The Controller of Defence Account
(CDA) UDHYAN VIHAR, Narangi,
Guwahati-781171.

The Area. Accounts Officer,
Ministry of Defence, Bivar Road,
Shiillong-1, Meghalaya.

...Respondents

-AND-

IN THE MATTER OF:

MES No.238699

Shri Prabin Chandra Saikia
Draftsman, Grade-I

Office of the Garrison Engineer(A/F)
Borjar, Guwahati-15.

... Petitioner

CDA), Udayan Vihar, Nareng:

-VERSUS- W N =7 |
1. K. Vaipai ‘
\,C/{traoller of Defence unts :

2

Guwahati - 781 171.

Smt. Sarika Agarwal

Area Accounts Officer
Ministry of Defence, Bivar Road
Shillong — 1, Meghalaya.

.- Respondents/Cbntemnom

The humble Petition of the above named
Petitioner:
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MOST RESPECTFULLY SHEWETH:

L. That your humble Petitioner and six others had filed the Original

Application No. 79 of 2005 before this Hon’ble Central Administrative
Tribunal, Guwahati Bench, Guwahati for seeking a direction from this
Hon’ble Tribuna! to the Respondents for payment of Special Duty
Allowance to the Applicants as per Government of India, Cabinet
Secretariat letter No. 20-12- 1999-EA-1-1789 dated 02.05.2000.

2. That this Hon’ble Central Administrative Tribunal on 14.06.2005
finally heard both the parties in the matter and disposed of the Original
Application by directing the Respondent No. 9, (ie. the instant

Respondents/Contemmer No. 1) to consider the claim of the applicants in

the light of the govemning principles stated in paragraph 52 and 53 of the
common Judgment and Order dated 31.05.2005 passed in O.A. No.
170/1999 and connected cases and to take a decision within a period of
three months from the date of receipt of the order.

ANNEXURE - A is the photocopy of Judgment &

Order dated 14.06.2005 passed in O. A. No. 79 of
2005.

3. That your Petitioners beg to state that as per direction of this
Hon’ble Tribunal, the Respondent No. 3 of the Original Application had
passed a speaking order vide No. 70222/0A 79/2005/39/El(Legal) dated
28.09.2005 with copy to all respondents concemed in O.A. No. 79 of
2005. In the said order it has been stated that all the applicants of the
Onginal Application No.79 of 2005 are entitled for grant of Special Duty
Allowance as per all different orders, rule and policy as referred in the
speaking order. Moreover, the Respondent No. 5 in the Original
Application vide his letter No. 131900/267/04/RK.S/35/Engrs/El(Legal)
dated 19.10.2005 has stated that “Speaking Order has been issued by
your HQ allowing claim of applicant. Please ensure that SDA is being
paid in regular monthly pay bill. At this point no Gowt. Sanction is
required as CGDA has passed necessary instruction to CDA for allowing
SDA to eligible persons.”
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ANNEXURE -~ B is the photocopy of Speaking
order 70222/0A 79/2005/39/E1 (Legal) dated 28"
September 2005.

. ANNEXURE - C is the photocopy of letter
No.131900/267/04/RKS/35/Engrs/El (Legal) dated
19 October 2005.

4. That your Petitioner begs to state that in spite of clear cut order
by this Hon’ble Tribunal "and also Speaking Order passed by the
Respondent No3 & 5 (of the Original Application), the
Respondents/Conternnors No.l & 2 disallowed the payment of Special
Duty Allowance to the Applicant vide their letter NoPM/II/325-XXII
dated 24.11.2005 and also deducted the Special Duty Allowance of the
Applicants from their pay bill for the month of November 2005. The
Respondents/Contemnors No.1 & 2 have willfully and deliberately
violated the Goveming Principle adopted by this Hon’ble Tribunal in
regard to the payment of SM&I Duty Allowance and also the Speaking
Order dated 28" September 2005 passed by the Respondent No.3. The
Respondents /Contemnors have shown disrespect, disregard and-
disobedience to this Honble Tribunal. The Respondents/Contemuors
deliberately with a motive behind have not complied the Hon’ble
Tribunal’s Judgment and Order dated 14.06.2005 passed in O. A. No.79 of
2005 and also the Speaking Order dated 28™ September 2005 passed by
the Reépondent. No.3 regarding payment of Special Duty Allowance to the
Applicants of the Onginal Application No.79 of 2005. Hence the
Respondents/Contemnors deserve punishment from this Honble Tribunal.
It is a fit case where the Respondents/Contemnors may be directed to
appear before this Hon’ble Tribunal to explain as to why they have shown
disrespect to this Honble Tribunal.

ANNEXUERE - D is the photocopy of letter
No.PM/MI/325-XX11 dated 24.11.2005 and the
regular pay bill of the month of November 2005 of
the Applicants.

5. That this Petition is filed bona fide to secure the ends of justice.



In the premises, it is, most humbly
and respectfully prayed that Your Lordships
may be pleased to admit this petition and
issue Contempt notice to  the
Respondents/Contemnors to show cause as
to why they should not be punished under
Section 17 of the Administrative Tribunals
Act, 1985 or pass such any other order or
orders as this Hon’ble Tribunal may deem

fit and proper.

Further, it is also prayed that in view
of the deliberate disrespect and disobedience
to this Hon’ble Tribunal’s order dated
14.06.2005 passed i O. A. No.79 of 2005,

~ the Respondents/Contemnors may be asked

to appear in person before this Hon’ble
Tribunal to explain as to why they should
not be punished under the Contempt of

Court proceeding.

And for this act of kindness your petitioner as in duty bound shall

ever pray.

Draft Charge ..........



- DRAFT CHARGE

The petitioner has aggrieved for non-compliance of the Judgment and
Order dated 14.06.2005 passed .in O.A. No.79 of 2005 and also the Speaking
Order dated 28™ September 2005 issued by the Respondent No.3 in connection
with the Original Application No.79 of 2005. The Contemmors/Respondents have
willfully and deliberately violated the Order dated 14.06.2005. Accordingly, the
Contemnors/Respondents are liable for Contempt of Court proceedings and
severe punishment thereof as provided to appear in persons and reply the charges
leveled against them before this Hon’ble Tribunal. |



AFFIDAVIT

I, Shri MES No.238699, Shri Prabin Chandra Saikia, son of Premadhar
Saikia, aged about 42 years, Drafisman, Grade-1, Office of the Garrison Engineer
(A/F), Borjar, Guwahati-15, do hereby solemnly affirm and state as follows:-

1) That I am petitione in the instant Contempt Petition and also the
applicant No.4 in O.A. No.79 of 2005 and as such, I am fully acquainted and

well conversant with the facts and circumstances of the case.

2)  That the statements made in paragraphs | 5 —— of the
Contempt Petition are true to my knowledge those made in paragraphs
<2/ >0 — of the petition being matters of record are true to

- my information which I believe to be true and the rest are my humble submissions

before this Hon’ble Court.

And I put my hand hereunto this affidavit on this 22 day of December
2005 at Guwahati. |

Identified by me:
e Dew

Advocate

P e Sk

Solorny  Armeed by W
DQFMA &‘@«Mau% m@

3\»‘“
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 79 of 2005.
Date of Order: This, the 14th Day of June, 2000,

- THE HON’BLE MR. JUSTICE G. SIVAIWAN, VICE CHAIRMAN,

THE HON’BLE MR K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.

1. Shri Manik Mazumdar
MES No0.264630
Junior Engineer (QS&C)
Office of the Garrison Engineer, Guwahati
.Satgaon, P.0: Satguon, Guwahati-2'7.

“tnd

Shri Pradip Chandra Das

MES No.243448

Junior Engineer (QS5&C)

Office of the Garrison Engineer, GCuwahati
Satgaon, P.Q: Satgaon, Guwahati-27,

3. Shri Pran Gopal Nath
MES No.243447
Junior Engineer (QS&G)
Office of the Garrison Engineer (1), Rangia
P.O: Rangia.

Shri Prabin Chandra Saikia

MES No.2386949

Draftsman Grade-] ‘
Office of the Garrison Engineer (A/F)
Borjhar, Guwahati-15. ‘

“Shri Biswanath; Roy |
MES No.238682
Draftsman Grade-I
Office of the Chief Engineer, Shillong Zone
Spread Eagle Falls Camp
Shillong- 793 001.

C. Shri Pratu) Sharma Khound
Junior Engineer, B/R
Office of the Garrison Enyineer
Narangi, P.O: Satgaon, Guwahati-27.
7. Shri Suren Chandra Kalita
Assistant Engineer (AGE B/R)
Office of the Garrison Engineer ,
Borjhar, Guwahati-15. JApplicants.

By Advocate Mr. A. Ahmed.

- Versus -



S . . | = e~

‘ «*é | \< - 1. The Union of Indic

Represented by the Secretary
| to the Government of Indis
- - Mintstry of Detence, 101 South Blm k
- New Delhi - 1.

2.  The Engineer in Chief’'s Branch
: Army Head Quarters

Kashmir House

DHO PO, New Dethi - 110011,

3. The Chief Enginecr
HQ, Shillong Zone
Spread Fagle IFalls Camp
‘Shillong - 793 001.

4. The Chief Fngineev
Air Force, Flephant Falls
Shillong, Meghalaya.

5. The Chicl Ungineer
HQ, Eastern Command
FOLLWIHmm Kouikata - 700021, *

6.  The Garrison Engineer
' Guwahati, P.O: Satgann
Guwahati-27.

7. The Garrison Engineer
868 EWS, C/o 99 APO.

8. The Garrison Engineer
Narangi, P.O: Satgaon
Guwahm'i-27

9. The Contm\let of l)@lvnu Account (C I)A)
Udayan Vihar, Narangi
Guwahati- 781 171.

10. The Area Accounts Officer
Ministry of Defence, Bivar Road | _
Shillong-1, Meqhalaw‘ ... Respondents.

By M. M. U. Alimed, Addl. CLn.8.0.

QR D R(ORAL)

SIVARAJAN, [.(V.C) :

The applicants seven in number are working in the
different capacities - {']unior Engineer, D}'af'tsmem Crade, Assistant
' - .

Engineer etc. under the respondents 3 to 8. They have filed this

bos

SN
B
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application sevking tor direction to the respondents to puy Special
Duty Allowance (SDA in short) to them. It is stated that the applicants

are entitled to SDA Yor working in the N. E. Region as por Office

'Memomndums daled 14.12.1983. and 22.7.1994 issued by the Govt, of

India, Ministry of Finance, Department of Expenditure. Their

-grievance Is that in spite of salisfying the requirements of all India

transfer liability and all India common seniorily list and though they

were . transferred from N. E. Region to outside region and re-

. transferred therefrom to N. E. Region. which would satisfy the

requirement for grant of SDA, respondents are not paying SDA to them.

2. We have heard Mr. A. Ahmed, learned counsel for the

applicants and Mr. M. U. Ahmead, learned Addl. C. G. S, C. for the
respondents. We had occasion to consider the question regarding the

admissibility of SDA in the case of Central Govt. civilian employees

“working in N. E. Region in our judgment and order dated 31.5.200% in

boy

.

O.A. No0s.170/1999 and connected cases and had summarized the
legal position with reference to the various Government orders and

the decisions of the Hon’ble Supreme Court in paragraphs 52 and 53

“52. The position|as it obtained on 5.10.2001
by virtue of the Supreme Court decisions and the
Government orders can be summarized thus:

Special Duty Allowance is admissible to
Central Government employees having All India
Transfer liability on posting to North Lastern
Region from outside the region. By virtue of the
Cabinet clarification mentioned earlier, 4n
employee belonging to North Eastern Region and
subsequently posted to outside N.E.Region if he is
retransferred to N.E. Region he will also be
entitled to grant of SDA provided he is also having

promotional avenues bases on a common All India .

seniority and All India-Fransfer liability. This will
be the position in the case of residents of North
’ Eastern Region originally  recruited from outside
the region and later transferred to North Eastern
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. ~ Though the m:)p\ic:anls have staté.d that. they galisfy all the
requiremen\s,stamd in the said di_‘c'\s'\on,-'n-\ Uie absence _M positive
materials we are of the view that the concerned respondent must be
"dire.(.‘.ted to consider their claim and pass appropriate orders in the
he respondent
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SEAKING ORDER
. ‘ ;-_ o
i
Tchc i 5083 (Mu)*f P o HQ Chief Engineer
) 6364-2537 40 . - ‘Shillong Zone
charnet. ! ) Spread Eagle Falls
| > _ ‘ Shillong ~ 11
s 70222/ oA 79/2005/ %) /Elllegal . | 9.8 Sep 2008
MES/ 265091 -
Shii Manik Mazumdar, JE(S&C) g -
GL‘ Guwahati : :
MES/243448 ‘,
. shri Pradip Chand{a Das, JE(Q58C)

CxE Guwahati

MES/ 243447
Shr Pran Gopal Nath, JE{QS8C)
AGE(l) Rangiya

MES/ 238699
Slui Prabin Chandra Suikia,
D’ Man Gde -1
GE(AF) Boijar

MES/ 238682 !

- Shri Biswanath Roy

“ D'ManGde-l .
AN HQ CE Slullong Zouc

Shui Pratul Sharma Khound, JE(B/R)
GE Narangi

Shri Suren Chandra Kalita
AE(AGE B/R)
GE(AF) Borjar
: { - |
GA NO 79/2005 FILED BY SHRI MANIK MAZUMDAR AND OTHERS
V8 UOI AND QTHERS AT CAT GUWAHAT]

1. Plcase refor Honorable CAT Cuweaiiat Judgement order dated 14 Jun 2005 on
the above Original Applicat‘jon tued by you fr'gmding grant of special duty allowances.

2, In Lhc above Judgeinent the Honorable CAT Guwahati directed that :-

“ To consider their clain and pass appropriate orders in the matter. In the
circumstances, we direct the rcspoudcnt No. 9 i.e. CDA Guwahati to consider
the clain of the applicants herein in the light of the governing principles stated
in paragraphs 52 and 33 of the comumon judgment extracted hereinabove after
ascertaining the factual situawiion of each of the applicants and to take a
" decision within a period of three months”.
Contd..2/-



AVACR “Grant ol special duty allowances or payment of special duty allowances in\,

_ V\; | *

respect of central Government employees on their posting/re-posting to NE Region
from;outside region is governed by the existing policy of Instructions formulated by

Min .of Finance, Department of Expenditure in pursuant to Hon'ble Supreme Court

Judgement order dated 05 Oct 2001 delivered in the appeal of Telecom depaitiment.
In pursuaat to Ministiy of Finance, Department of Expenditure OM dated 29 May

2002, AHQ Engineer-in-Chief's Branch has. drawn up a list of categories of staff in

MES who are found to have fulfilled the criteria of all India Transfer Liability and All®
India common seuioiity list for the purpose of SDA on their posting/re-posting to NE

Region irtespective of fact whether you are initially recruited in NE region or outside

region, :

4. In the light of above policy of Engineer-in-Chiefs Branch letter No
90237/7521/El(Legal) dated 04 Jun 2003 and amended vide 03 Oct 2003, According
to that, payment of special duty allowvnces is applicable in your case as you core

under the categories which are decided by Engineer-in-Chief’s Branch.

S. In compliance with the orders of CAT, Guwahati, your case has been examined

‘keeping in view the orders contained in the Ministry of Finance, Deptt of Expdr MO

dated 11(5)/97-E.I(B) dated 29.5.2002 circulated vide Ministry of Defence 1D No,
Ministry of Defence 11D No 4(6)/ 2002/ D(Civ.l) dated 10 Oct 2002,

6. -.In the case of payment of special duty allowance,. Hon’ble CAT Guwahati
delivered judgment onder dated 31 May 2005 in OA No 170/1999 that “special duty
allowances is ddmissible to Central Government employees having All India Transfer
liability on posting to North Eastern Region from outside Region. By virtue of the
Cabinet clarification mentioned carlier, if an éifiplyee belonging to North Eastern
Region and subsequently posted fo outside NE Regiot, is rctransfered 6 NE Region’,
will also be entitled to grant of SDA provided he is also havifig proinctional aveniics
based on a comon All India Seniority and All Ifdia Transfer liability. This will be the
position in the case of residents of North Eastern Region originally recruited from
outside the region and later transferred to North Eastern Region by virtue of the All
India transfer liability provided the promotions are also based on an All India .

Command Seniority”.

7. In view of the above, you ate entitied for grant of special dutv allowance as per

the all different orders, rule and polivy 24 vef above,

8. Wil tie issue of this speaking onder,. the direction of the Hom'ble CAT'
Guwahati Bench in OA No 79/2005 filed by you.has been complied with.

9. Plcasc ack.

- (B P Singh )
e Lt Col \
: SO-1(Pers. & legal)
. ' ) for Chief Engineer
Copy to :-
Engineer-in-Chief's Branch
EIC (Legal-C)
Army Headquarters l
Kashmir House '
New Delhj ~ 110 011,
(‘/Oﬂtd.n '3/ -
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. Chief Engueer
HG Bastern Command
ot Willisan
Kolkata « 21

Office of CGDA
RK Puram
'Nﬁé\\? Delhi - 66

-, Office of the CDA Guwaha

§ Uiy Viiai™ Narangi

© Guwabati - 781 171

- S

HO Chiet Eugiieer (At
Shillong Zone ' !

. Elephaut Falis-
Shilleny - Ow

AAO Shillang
W Shillong

GE Guinvahati

/’5"’

N



— l c— ‘ "\NN‘EKU\&E -Ca-
Chucf I'mginecr
1IQ Easterm Command

& Rl Mil 2449

VN : o ' Fort William =~
J/ - R S : | Kolkata -21 ';,\/
7 131900267/04/RKS/ S /Engrs/L1 (Logal) 4 0ct.2005
* IIQ Chicf Engingcr |
Shillong Zonc
- SETalls -
- Shillong -793011
. OA NO 267/2004 FILED BY SHRI R K SINHA
g Vs UOLAND OTHERS AT CAT GUWAHATI

" \1 Ref your IIQ lotter No 70222/0A. 267/2004/ 73/B1 (Legal) dt 06 Oct 2005.

allowing claim of applicant. Pleasc
Al this point no Govt

2 Spcakjhg Order has been issucd by your 1Q
CDA for allowing

cr‘xsurc that SDA is being puid in regular monthly pay bill.
scd necessary nstruction Lo

" Sanction is requircd as CGDA has pas
SDA to-cligible persons. '
| Qﬂ U
( Goutam Roy )

SE
Dir (Legal) .
for Chief Engincer
Copy to :-
CWL Shallong %
~ AWE (\F) Borjar
(i \Imroi
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“B
(Typed Copy)
No.PM/111/325-XX1I
- Area Accounts Officer
Dt. 24-11-2005
To
The GE (AF.) Borjar

Sub:  Disallowance memo for the month of 11/2005 in 2/o GE (A.F.) Borjar

(1) Vr.No. 00/194/RPB-08 dt.07.11.05. Net Pay - 38,513/-
S1. No.1 = SDA disaliowed _
~ SL. No.2=SDA, HRA & Old HRA disallowed for LPC
For SDA Service details may pls. be forwarded

(2) Vr. No. 00/195/ RPB-Sy old. 06.11.05. Net Pay = 16,153/=
SL. No. 1 =0Old HRA, SDA disallowed.

(3) Vr. No. 00/196/RPB-08 dt.07.11.05. Net Pay = 91,567/=
S1. No. SDA' disallowed

} =S8l No.1 TPT = Rs.75/=not 200/=
1,7&8
SL. No.7 = Old HRA disallowed

(4) Vr. No.00/197/RPB = 08 dt. 07.11.05. Net Pay = 34,487/=
SL No.1 & 2 = SDA disallowed
SiNo.1  =0OIld HRA disallowed
SINo.5  =Pay disallowed. Intimate details of 1ast umt.

(5) Vr. No.00/198/RPB-08 dt.07.11.05. Net Pay = 1,33,920/=
(6) Vr. No. 00/199/RPB-08 dt. 07.11.05. Net Pay = 9547/=
(7) Vr. No.00/200/RPB-Sy dt. 07.11.05. Net Pay = 11,323/=
(8) Vr. No.23/CV/287/RPB/N/ dt. 07.11.05. Net Pay = 36,667/=
Sl No.3,4,5 = Al disallowed (Pt 0.0.& not rd.)
Sk No. 06 = PP disallowed (Acctts. & notrd.)
(9) Vr.No.23/CV/288/RPB/N1 dt. 07.11.05. Net Pay = 27,682/=
(10)Vr.No.24/CV/1389/RPB-15 dt. 03.11.05. Net Pay = 1,19,837/=
SI.No. 2 = Net Pay = 7826/=
. SINo. 3 =Net Pay =9570/=
(11) Vr. No.26/CV/3144/RPB dt. 07.11.05. Net Pay 86,380/=
(12) Vr. No.25/CV/2149/RPB dt 05.11.05. Net Pay = 82568/=
(13) 00/199/RPB-08 dt.7/11/05. Net Pay 9517/=
(GMC & IC increated on increase of DA)

Sd/- Mlegible
SO(A)
(Pay IID

kw

\ﬁ\/@
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